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1979 : Haryana Act 17] INDIAN STAMP {HARYANA AMENDMENT)

"THE INDIAN STAMP
(HARYANA AMENDMENT)
ACT. 1979

{Haryana Act No. 17 of 1979)

IRocpived the sezent of the Covernor of Harvane on the 161k
e ~o sTnte et - v - - s

October, 1979, and first published for general information in the Hoyvyang
Govermmeni Gazeile (Exiravrdinary), Legisiative Supplement Pari [ of
{7 Cerwdern, 1579].
AN
ACT

to amend the fndian Stamp Act, (899, in its applicarion io the Siate of
Haryana

BE it encated by the Legislature of the State of Haryana in the Thirtieth
Year of the Republic of India as follows :—

1. This Act may be called the Indian Stamp (Haryana Amendment)
Act, 1979,

2. In Schedule {-A to the Indian Stamp Act, 1899,—
(a) forentry23, the following entry shall be substituted, namcly :—
Description of instrument Proper Stamp Duty
“23, Conveyance as defined by Where conveyance  Other
section 2(10) not being a amounts to sale of conveyances
wransfer charged or exempted immovable property
under No. 62
(@) ]
1 2 3
wherc the value or amount of the six rupees and three rupees
consideration for such convey- twenty-five paise

ance as sct forth thercin docs not
vxeeed fity rupees

where it exceeds fifty rupeces but twelve rupees and  six rupees and
docs nol exceed one hundred fifiy paise twenty-five
rupecs paise

where it exceeds one hundred twenty-five rupces  twelve rapees
rupees but does not exceed two und fifty paise

hundred rupees

l.  For Statement of Objects and Reasons, see Haryana Government Gazette (Exira. ),
dated the 215t September, 1979, page 1606.
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1

2

3

Where it exceeds two hundred
tupees bui does not excer
{aree hundred Tupees

where il exceeds three hundred
rupees but does not exceed
tour hnndred mapres

whore i sxceeds four hundeed
rupces but does not exceed
five hundred mpees

- where it exceeds five hundred

rupees hut does nat exceerd
six fundred rupees

where it exceeds six hundred
rupees but does not exceed
seven hundred rupeces

where it exceeds seven hundred
rupees but does not exceed
eight hundred ripees

where it exceeds eight hundred
rupees but does not exceed
nine hundred rupees

where it exceeds nine hundred
rupces but does not exceed
one thousand rupees

and for every five hundred rupees
or part thereof in excess of one

thousand rupees

thirty-seven rupees
and filly paise

fifty rupees

SIRiy-iw0 TUBLTE
and fifty paise

seventy-five rupees

eighteen rupees
and seveniy-five
paise

twentv-five rupees

{hifiy-one Tubtcs
and twenty-five
paise
thirty-seven
rupces and fifty
paise

eighty-seven rupees torty-three

and fifty paise

one hundred rupces

one hundred twelve
rupees and fifty
paise

one hundred and
twenty-five rupees

sixty-two rupees
and fifty-paise

rupees and seven-
ty five paise

fifty rupees

fifty-six rupees
and twenty-five
paise

sixty-two

rupees and fifty
paise

thirty-onc rupees
and twenty-five
paise

Exemption.— Assignment of copyright under the Copyright Act, 1957, section 8,

CO-PARTNERSHIP DEED. See Partnership (No. 46) ; and

(b) inentry40, for item (a), the following item shall be substituted,

y
namcly—-

Description of Instrument

Proper stamp duty

“(a)} When posscssion of the proerty or any
part of the property comprised in such deed
is given by the mortgagor or agreed to be

given—

Where the amount secured by such instrurnent

does not exceed fifty rupees

Three rupees
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where #t exceeds fifly rupees but does not
cxeeed one hundred rupees

where it exceeds ane bundred rupees but does
not exceed two hundred ripees

where it excecds two hundred rupees hat
does not exceed three hundred rupees

FE it caveeds iluce bundred rupees but

1
Aprp et e d Ty bl e e
SOCE DO SNIEICS A0U0 auikisa BELE LY

ee Ao
WL
where it exceeds four hundred rupees but

does not exceed five hundred rupees

where it cxceeds five hundred rupees but
does not exceed six hundred rupces

where 1t exceeds six hundred rupees but
does not exceed seven hundred rupees

where it exceeds seven hundred rupees
but does not excecd eight hundred rupees

where it exceeds eight hundred rupees but
does not ex¢eed nine hundred rupees

where it excecds nine bundred rupees but
does not cxceeds one thousand rupees

and for every five hundred rupecs or part

six rupees and twenty-five
paise

oo ferd o
twelve rupces and fifty paise

cightecn rupees and seventy-
five paise

hventy-tive rmupees

thirty-one rupecs and twenty-
five paise

thirty-seven rupees and fifiy
paise

forty-three rupees and
seventy-five paise

fifty rupees

fifty-six rupces and twenty-
five paise

sixty-two rupecs and fifty
paisc

thirty-onc rupees and twenty-
five paise™.

thercof in excess of one thousand rupees

151

~-y

3. The Indian Stamp (Haryana Amendment) Ordinance, 1979 Haryana Repeal
(Haryana Repeal Ordinance No. 1 of 1979), is hereby repealed : Ordinance.

Provided that anything done or any action taken under the Ordinance so
repealed shall be deemed to be done or taken under this Act.
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THE INDIAN STAMP (HARYANA AMENDMENT) ACT, 1986
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1987: HARYANA ACT,1] INDIAN STAMP (HARYANA AMENDMENT)
'[THE INDIAN STAMP (HARYANA AMENDMENT) ACT, 1986]
(HARYANA ACT NO. 1 OF 1987)
(Received the assent of the President of India on the 19" January, 1987 and was first

published in the Haryana Government Gazette (Extraordinary), Legislative
Supplement part-1 of the 31 February, 1987.)

1 2 3 4
Year No. Short title Whether repealed or otherwise
affected by Legislation

1987 1 The Indian Stamp (Haryana
Amendment) Act, 1986 —

' For statement of Objects and Reasons see Haryana Government Gazette (Extraordinary), dated the 25™
November, 1986, Page



Short title.

Amendment of
section 10 of
Central Act 2 of
1899.

AN
ACT

to amend the Indian Stamp Act, 1899, in its application to the State of
Haryana.

Be it enacted by the Legislature of the State of Haryana in the
Thirty-seventh Year of the Republic of India as follows:-

1. This Act may be called the Indian Stamp (Haryana Amendment)
Act, 1986.

2. To sub-section (1) of section 10 of the Indian Stamp Act, 1899
the following proviso shall be added, namely:-

“Provided that whenever stamp paper of smaller value and
denomination ranging from rupee one to rupees ten is in short supply or
is not available, the duty payable under this Act, on any instrument,
shall be paid in such manner as the stt Government may by rules
direct”.
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(BHDR. 1, 1919 SAKA)

PART I
LLGISLATIVE DLEFARTMENT
Notification

The 2nd Scptember, 1997

No. Leg. 26/97.—The follosving Act of the Legislature of the State of
Haryana received the assent  of the President of Indit on the 12th
August, 1997, and js hereby published for general information :—

HARYANA ACT NO. 21 OF 1997

INDIAN STAMP (HARYANA AMENDMENT) ACT, 1997

AN
ACT

to amernid the dian Stamp Act, 1899, in its application to the Siate of
Haryana, ' . ’

Beit enacled by the Legislature of the State of Haryana in the
Forty-cighth Year of the Reopublic of Indiz as follows :—

1. This Act may beealled the Indian Stamp (Haryana Amcndn;ent) Short tille
Act, 1997. : )

2. Insub-section (4) of section 47A of the Indian Stamp Act, 1899, Amendment of
for the words “the District Judge”, the words ““the Commissioner of  sectiond? A of

Division™ shall be substituted. Central Act 2
- af 1399.

-B. L. QULATI;

Secretary to Gowvernmers, Haryana,
Leglslative Departroent,

17780 LR (E)—Govt, Press, U.T., Chd.

—




HARYANA GOVT GAZ, (EXTRAL), APRIL 19, 2000 3
(CHTR. 30, 1922 SAKA)

e _

PART 1
LEGISLATIVE DEPARTMENT
Notification
Tha 19th  April, 2000
No, Leg.16/2000,—The following  Act of the Legislature of the

gtuta of JZnevann rdosiven the masciat of Lthe Clovernar of lTlurysabn on
the 4th April, 2000, and is lercby published for gencral informa-
tioni—
Haryama Act Ne, 10 of 2000
THE INDIAN STAMDP (HARYANA AMENDMENT) ACT, 2000
AN
) ACT
further to amend the Indian Stamp Ace, 1899, in iis application to

the Srate of Haryana, :

BE it enactad by the Legislatuze of the Stata of Haryana in the Fifty~
firsi Yoor of the Republic of Tadia us lollows t—

1. This Act may be eallad the Indian Stamp (Haryana Amendmagant)
Acat, 2000,

2. In Sehedule 1-A to the Indian Stamp  Act, 1899, for tha existing
article 535, the follawing article shall be substituted, nawmaly :—

—— e e - — — R

e - 2)

“55. Release, that isto say any
instrument {noi being such
a release as is previded for
hy seetion 23-A)  whereby
any person renouneci his
interest, share, puart or
claim —
(@) it the rclenso is made of Fiftaen rapoes.
ancestral preporty n
favour of brother or
sister (children af re-
noumcer’s palents) ot $on
ot daughter ar father or
mother or spouse or
gramd ehildren or nephew
Qr NigCe or co-parcener
ol tha reoauncer
{b} in any other easo The same  dwly 02 o Con-
vayanca [ No. 23{a}  relating
10 sale ol  invnovable
property] for the  amaunt
gqual ta the market yaluc
of the sharo, interest, part
of claitm rencunced.”,

L. N. MITTAL,

Seeretary (0 Governmaat, Haryana,
Legislative Depertinont.

24093 LR(H)~Govt, Press, U.T,, Cid.

Short title.

Amendment of
Schednle 1-A
to Cenln)

Act 2 of 1899,
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HARYANA GOVT. GAZ. (EXTRA. FED. 25,

(PHGN. 6, 1925 SAKA)

2004

f

e b

whare i axcecds fifty
rupees but does nut
exceed one hundred
rIpecs

where moesveads vie hupdred
|

rupces bt does nol excedd

two hundred rupecs

whers oexceeds vwo hundved

rupees bul dogs noi exceed

ihree Bundoed rupees

it 1 execcds twee undred
rupees bul Jdoes not exeeed

four huadved rupees

wohere i eacesds tour hundrad

rupees hut does not exceed

lve hundred rupees

where it exceeds five hundred
rapees but doos nob excecd

st hundred rupees

where 11 excecds siv hundred

rupees but does not exceed
seven fundred rupees

where it exceeds seven hundred
rupees but does not exceed

eiedit hundred rupees

where it exceeds eight hundred

rupees but dacs nal exceed
e hundred runees

where 1t excecds nine hundred

rupees but does not exceed
one thousand rupees

and For every five hundred
rupees or partthereofl

in excess of upe thousand
rupces

2 3

SIX throe
rupees FLPRES
welve SN

rapees

cighteer

iipecs

twenty four

LM s

thirty
THRCCs

thirly <ix

TUPERS

forly-wa

rupees

Corty-cight
rupees

1y -four
rupees

Sixly
rupies

Uity
riipecs

Tupees

mne

nipees

welve

rupess

(ifteen
rupecs

Peeily -ane
rupees

twenty-four
rupees

Iwenly-3even
rupees

thirty
rapeesy

filteen
rupees




HARYANA GOVT. GAZ. (EXTRA), FEB. 23, 2004 L3
(PHIGN. 6, 1925 S5AKA)

Exemption —Assignment of Copyright under the Copyright Act, 1957
(Act 14 ol 1937 secuion 18,7 and
by i entry A for irem (a), the Following item shali be substituied.
namely @ -

Description ol Prisper stamp duty
instrument

Thy o When prssession of he
roBeiy or any part of
the property comprised
in such deed 1s given by
the mortgugar si agreed
o be given -~

i 2

where the amount secured by such one rupec and [y paisc
instrument does not exceed fifly rupees

where it exceeds illy rupecs thres rupecs

but dees not excecd one hundred rupecs

where it exceeds one hundred rupees siX rupees

but does not excecd two hundred rupees

where it exceeds two hundred rupees nine rupees

but does ant exceed three hundred rupaes

wlhiere it exceeds three hundred rupecs nvelve rupees

bt does not exgeed tour hundred rupees

where 1 exceeds four hundred rupees hiteen rupees

but does not exceed five hundred rupees

where it exceeds five hundred rupees eighteen rupees
but docs not exceed six hundrad rupees

where it exceeds six hundred rupees LWeniy-0ne rupees
but does not exceed seven hundred rupees

where it exceeds seven hundred rupees Lwenty-four rupees
but does not exceed eight hundred rupees

where it exceeds eight hundred rupees Twenlv-seven rupees
bur does not exceed nine hundred rupees

where it exceeds nine hundred rupecs Thirty rupees

but does not excead ane thousand rupees

and for every ive hundred rupees or part Fifteen rupees.™.
thereol m exeess of one theusand rupecs

R.S. MADAN,
Secretary 10 Government Haryana,
Legislative Department.
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FYYSR 121025 SAKA
PARY !
HEARY ANA GOVERNMMENY
LEGISLATIVE DUEPARTMVLNT
“ Nolification
The 2nd May. 20006
: No. Leg. 22/2006.—The following Act of the Legislature of the
“ Site of Haryana recerved Lhe assent of the Governor of IHaryana on the
; e Apnl, 2006, ard 1s hereby published for general information :—
HARYANA ACT NO. 21 OF 2806
‘ THE INDIAN STAMP (HTARYANA AMUEKNDMENT) ACT, 2006
ACT

teether to amend the fadiaie Stamp Ac, T899, in s application i the Stare

of Haryana.

Be le cnacied Ly i Legistuture of e State of Marvane in the S

Pobaty-sevenih Year of the Republic of India as follows -
- L This Actmay be called the Indian Slainp {Flaryana Amendment) Acl,  Short wile.
b,

: 2. In Schedufe LA o the Tndian Stemp Act, 1869, under cotome “Proper Amendmeat of
;o Sump Duy™,—

; Schedele 1-A
to Cenrral Act
: - - i Lar ™ LR 399

: (} against article 4, for the words “Thice rupees™. the words ~ °of 1899
“Ten rupees™ shall be substiluted:

i (Ily agwinst article 4%—

(i} against clause (U), for the words “Three rujre s, the waords

v “One hundred rupees” shall be substinued ; and

;f' G0 apainst olavee (@Y fo- the words “Fifleen ravess”™, the wordy

“Ihree hundeed rapees’ shudl be substituted.

: M.S. SULLAR,
secretary to Governmend, Haryana,

Legislunve Department,

41004~ L.R-H.GP, Chd.
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PART -1

HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 23rd June, 2017

No. Leg.25/2017.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 30th May, 2017 and is hereby published for general
information:-

HARYANA ACT NO. 24 OF 2017
THE INDIAN STAMP (HARYANA AMENDMENT) ACT, 2017
An
ACT
further to amend the Indian Stamp Act, 1899, in its application to the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Sixty-eighth Year of the
Republic of India as follows:-

1.  This Act may be called the Indian Stamp (Haryana Amendment) Act, 2017. Short title.
2. In Schedule 1-A to the Indian Stamp Act, 1899, under column “Proper Stamp Duty”,- Amendment of
. . Schedule 1-A to
(a) against article 5,- Central Act 2 of
(i) in clause (a), for the existing entry, the following entry shall be substituted, ~ 189%-
namely:-

“One rupee for every ¥10,000/- or part thereof.”;

(i) in clause (b), for the existing entry, the following entry shall be substituted,
namely:-

“Subject to a maximum of I1000/-, one rupee for every 10,000/- or
part thereof of the value of the security or share.”;

(b) against article 28, for the existing entry, the following entry shall be substituted,
namely:-
“One rupee.”;
(©) against article 36, for the existing entry, the following entry shall be substituted,
namely:-
“One rupee.”;
(d) against article 43,-
(i) inclause (a), for the existing entry, the following entry shall be substituted,
namely:-
“One rupee.”;

(i) in clause (b), for the existing entry, the following entry shall be substituted,
namely:-

“One rupee for every ¥10,000/- or a part thereof, of the value of the
security at the time of its purchase or sale, as the case may be.”.

KULDIP JAIN,
Secretary to Government Haryana,
Law and Legislative Department.

55436—L.R—H.G.P., Chd.
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No. Leg. 32/2017.— The following Act of the Legislature of the State of Haryana received the
assent of the Governor of Haryana on the 8th November, 2017 and is hereby published for general
information:—

PART-1

HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT

Notification

The 22nd November, 2017

HARYANA ACT NO. 29 OF 2017

THE INDIAN STAMP (HARYANA SECOND AMENDMENT) ACT, 2017

AN
ACT

further to amend the Indian Stamp Act, 1899, in its application to the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Sixty-eighth Year of the

Republic of India as follows:—

1.
2.

This Act may be called the Indian Stamp (Haryana Second Amendment) Act, 2017.

In Schedule 1-A to the Indian Stamp Act, 1899,-

(i)

(i)

(iif)

In article 5, against clasue (d), under column 2, for the existing entry, the following

entry shall be substituted, namely:-

“Two per cent of the market value of the property or the amount of such

consideration as set forth in the collaboration Agreement, whichever is higher.”;

after article 23 and entries thereagainst, the following article and entries thereagainst

shall be added, namely:—

“23A. Conveyance, so far as it
relates to  reconstruction  or
amalgamation or merger/de-merger
of companies by an order of the

High Court under section 394 of

the Companies Act, 1956 (Central
Act 1 of 1956) or reconstruction or
amalgamation or merger/de-merger
of companies under sections 232
and 233 of the Companies Act,
2013 (Central Act 18 of 2013) by
the Tribunal.

against article 43, after clause (b) and entries thereagainst, the following clauses and
entries thereagainst shall be added, namely:-

“(c) in case of delivery

(d) in case of non delivery and
relating to futures and options
trading

(e) if relating to  forward
contracts of commodities traded
through an association or otherwise

1.5 per cent subject to a Nil
maximum of X 7.5 crore on an
amount of the market value of

the property or the amount of

such consideration as set forth

in the instrument or order,
whichever is higher.”;

One rupee for every ten thousand
rupees or a part thereof, subject to a
maximum of five hundred rupees.
Twenty paise for every ten thousand
rupees or a part thereof, subject to a
maximum of two hundred rupees.

One rupee for every one lakh rupees or
a part thereof, subject to a maximum of
five hundred rupees.”.

KULDIP JAIN,
Secretary to Government Haryana,
Law and Legislative Department.

55796—L.R—H.G.P., Chd.

Short title.

Amendment of
Schedule 1-A to
Central Act 2 of
1899.
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@) gEs 1 & 9Ee, [JedE ufafe & v w), FEfoRaa ufafte gfirenfad @
ST, arerfa—
7 B |
(@) TR 2 & AMT—
() @ve () # foemm ufafe & wom w), f=fafea ufafe uforenfaa o
SO, srerfa—
T I B0 |
() @ve (@) # foommE ufefe & e w, =faRaa ufafe oftrenfia o
SITQ

3feIie—
TH eI |
(M orgws 3 & Ar, fdemd ufife & g R, FafoRed ufafe gftreenfia &
ST, arerfa—
T BOIR BN |';
@) ™ 5 @ AR, WS (M) H, [TemE ufdfe & e W, FrefaRad gfdfte
gfoRenfd &1 SIToeh, ferid—
g FOIR B9 |";
(®) orgws 7 & Ar, e ufife & g R, FafoRed ufafe gfteenfia &
SireafY, arerfa—
T B |
@) ogee 8 B A~
() @ (@) ¥ foemE e & W ), FefaRaa gfdfte ufirenfua a1
SITQA, areri—
“TH Al B9 |
() @ (@) # foemm ufafe & e ), FefalRaa ufafe uftrenfaa @
ST, 3rerfa—
“TH Al B9 |
®) g 10 B A —
() @ (@) ¥ foemE e & we ), f=faRaa gfdfte ufirenfua @
SITQA, aeri—
“Th FOIR BT |”;

Hfer A
1899 & Bl
Ifferm 2 &

AN 1P
BT W |
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S)

() w@vs (@) # faemm ufafe & e ), F=falRed ufafe uforenfaa &1
SITQ, aeri—
"Gl BOIR S0 |”;

Fgeve 11 & A, fdemE gfdfte & e W, fr=ifeiad ufafie gfenfua &

ST, 3rerfa—

g | TR

T 12 S A~

() v () 4, femm= ufafe & mm w®, FefolRea ufafe uforenfaa @1
SITgEft, srerfa—
e, oy UdTe | I 8, & HJod &1 Y ferd |

() w@ve (@) # faemm ufife & M R, fFefalRed ufafe uforenfda @t
SR, | arerfa—
arfed a9 ddaTe ARIfad 8, & Hod & Ud aferd |

Igeee 17 & A4, fdemmE fdfe & e W, frr=iferiad ufafte ufcrenfyd

ST, 3rerfa—

g |t T

ITTBT 22 B A, faemE uldfe & I W, FEfoiaa ufafte gforenfua @

ST, 3rerfa—

"Th Al IR |

TR 24 B AT, —

() w@ve (i) # foemm ufafe & e ), fA=falaa vfafe gforenfoa @t
SR, arerta—
T T |

() @vs (i) 4, e ufdfe & e W), FrEfeRad ufdfte gfarentid @t
SITQA, 3ferid—
T B |

ITTVT 25 B AT, —

() v (@) #, faemmE dfafe & e w=, fA=folRaa ufafe uforenfaa o
ST, arerfa—
T B |

(i) wre (@) H fIeme ufife & o ), A=faRed ufafe gforenfia o
SR, arerfa—
T B |

ITTT 26 B AT, —

() v (@) #, faemmE dfafe & e =, fA=folRaa ufafe uforenfoa @
SR, arerfa—
T B |

() w@ve (@) H, foomm ufife & M ), f=falRaa ufafe uforenfia o
SR, arerfa—
T Al IR |,

Igeee 290 & A, faemME ufdfte & M wR, fr=iferRad ufafte ufcrenfad &

ST, srerfa—

T Al B |

T 34 & A, e ufdfie & o W, f=faRed ufafie gforenfa &

ST, 3rerfa—

T Al B |

T 39 B AR, —

() wve (B) ¥ foemm ufafe & e w, f=faRea ufafe gftrenfda o
ST, arerfa—
g At T |
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(i) @vs @) ¥, foeme ufdfe & we =, FEfRaa ufafe gftrenfia @t
, JFi—
“Th FOIR B9 |*;
Fgeoe 42 & A, faemE ufafe & M w, f=foiad ufafte uforenfoa @t
ST, arerfa—
T T |
AT 46 D A, —
(i) TSP H-
(@) Su—gvs (F) # foeme ufife & wmm w, fEafaRea ufafe
gfoRemfia a1 S, srerid—
TP BOIR SIY |";
@) Su—gvs @) ¥ flge ufafe & e w, f=faRed ufafe
gfoRemfa &1 S, srerid—
TH TR ST |";
(i) wvs @ #H, fFemE ufafe & e R, f=foRaa ufafe uforenfoa @t
SO, 3rerfa—
“THh Al B9 |
ITTT 48 T AW, WU (F) H, fTedq ufdfe & WM w), FefaRea ufafe
gforenfua @ S, srerfq—
TPh TOR T |";
TS 50 B A, [qedE gfdfie & v w, fFr=ferRad ufdfte ufcrenfua @t
ST, arerfa—
T B |
e 57 B AHH,—
() @ve () # foeme ufafe & v w), f=fafea ufafe uforenfaa o
ST, 3rerfa—
TH A PR
() wve (@) # feAm ufafe & WM ), FfalRaa ufafe uforenfua a1
SO, 3rerfa—
“THh Al B9 |
e 60 & A, faemM ufdfie & M w, fe=forRad ufafte uforenfoa @t
ST, arerfa—
T B |
IITTVT 61 B AT —
() @ve () # foemE fafe & e w), f=faRea dfafie oftrenfia @
SO, srerfa—
T Al B |
() @ve (@) # faomme ufafe & mw w, A=falaa ufafe oforenfog &
ST, Srerfa—
TH A PR
ITTVT 64 B AT —
() @ve (H) H, faemme ufafe & e ), fr=faRea dfafe uftrenfoag &
ST, Srerfa—
TP Al TR |
(i) @ve (@) # faemm ufife & W ), fF=faRea gfafe uforenfia @
ST, 3rerfa—

T Al TR |;
Fgeoe 65 & A, fdEMM Ufdfie & M W, fforiad ufafte ufarenfoa @t
ST, arerfa—
T IR |’;
Hra7eh GTI—s:o ﬁ%?ﬂ
Afea, BRATIM WK,

fafer qerm faem famm |

8482—L.R.—H.G.P., Pkl.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 22nd April, 2020
No. Leg. 7/2020.— The following Act of the Legislature of the State of Haryana received

the assent of the Governor of Haryana on the 17th March, 2020 and is hereby published for
general information:-

1.

2.

HARYANA ACT NO. 7 OF 2020
THE INDIAN STAMP (HARYANA AMENDMENT) ACT, 2020

AN
ACT

further to amend the Indian Stamp Act, 1899, in its application to the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:-

(1)  This Act may be called the Indian Stamp (Haryana Amendment) Act, 2020.

(2) It shall come into force on the date of its publication in the Official Gazette.

For section 47-A of the Indian Stamp Act, 1899 (hereinafter called the principal Act),

the following sections shall be substituted, namely:-

“47-A. Instruments under-valued how to be dealt with.- (1) If the market value
of any property, which is the subject of any instrument on which duty is chargeable on
market value as set forth in such instrument, is less than the minimum value determined
in accordance with the rules made under this Act, the Registering Officer appointed
under the Registration Act, 1908 (Central Act 16 of 1908), shall after registering the
instrument, refer the same to the Collector for determination of market value of such
property and the proper duty payable thereon.

(2)  On receipt of reference under sub-section (1), the Collector shall, after giving the
parties a reasonable opportunity of being heard and after holding an enquiry in such
manner, as may be prescribed by rules, determine the market value of the property and
the duty as aforesaid, and the deficient amount of duty, if any, shall be payable by the
person liable to pay the duty.

(3)  The Collector may, suo motu or on receipt of reference from the Inspector-
General of Registration or the Registrar of a district appointed under the Registration
Act, 1908 (Central Act 16 of 1908) in whose jurisdiction the property, or any portion
thereof, which is the subject matter of the instrument, is situated, or on the receipt of a
report of audit by the Comptroller and Auditor General of India or by any other
authority authorized by the State Government in this behalf or otherwise, shall within
three years from the date of registration of any instrument, not already referred to him
under sub-section (1), call for and examine the instrument for the purpose of satisfying
himself as to the correctness of its market value, and the duty payable thereon and if,
after such examination, he has reason to believe that the market value has not been truly
set forth in the instrument, he may determine the market value and the duty, as aforesaid,
in accordance with the procedure provided for in sub-section (2) and the deficient
amount of duty, if any, shall be payable by the person liable to pay the duty.

(4)  Any person, aggrieved by an order of the Collector under sub-section (2) or
sub-section (3), may, within thirty days from the date of the order, prefer an appeal
before the Commissioner and all such appeals shall be heard and disposed of in such
manner, as may be prescribed by rules made under this Act:

Short title and
commencement.

Substitution of
section 47-A to
Central Act 2 of
1899.
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Provided that in computing the period aforesaid, the time requisite for
obtaining a copy of the order appealed against, shall be excluded:

Provided further that no order shall be passed without affording opportunity
of being heard to the appellant.

(5)  The order passed in appeal under sub-section (4) and the order passed by the
Collector under sub-section (2) or sub-section (3) shall not be called into question in
any Civil Court.

“47-B. Functions of Chief Controlling Revenue Authority.- (1) The Chief
Controlling Revenue Authority may at any time call for the record of any appeal
pending before, or disposed of by the Commissioner.

(2)  The Chief controlling Revenue Authority under sub-section (1) in any appeal
called for under sub-section (1), may examine and pass such orders as he thinks fit:

Provided that he shall not under this section pass an order reversing or
modifying any proceeding or order of the Commissioner and affecting any question
of right without giving an opportunity of being heard to the affected party.”.

BIMLESH TANWAR,
Administrative Secretary to Government Haryana,
Law and Legislative Department.

8747—L.R—H.G.P., Pkl.
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